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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

D.A, 629/94, 0t. of Decison : 9=8=34,

A. Ramkiran ' | »« Applicant.
Vs

1. Union of India, rep. by
Secretery, Dept. of Posts &
Telecommunications,

New Dslhi.

2. The Chief Post Master General,
Andhra Cireclse, Abids,
Hydarabad,

A.P, Circle, ABids, syderbfeci-v-> — .

Coun s=l1 for the Applicant : Mr., E.S.Ramachandra Murthy (w7 PRESEN

. ‘__J;ﬁh-.v-w T g ,—.,w,;“_‘,.il -
Counsel for the Respondents : Mr.gﬁiéélﬁfzﬂigﬁbﬁlcssc.

CORAM:
THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)

THE HON'BLE SHRI A.8. GORTHI : MEMBER (ADMN.)

s 2




0A_629/94, E - _Dt, of Order:9-8-84,

( ORDER PASSED BY HON'BLE SHRI A.V.HARIDASAN, MEMBER (3) ).

This application is directed against the rejection
of the claim of the applicant for amploymenﬁ assistance
on compassionate grounds.' The applicant's fathar-expiréd'
on 12-7-92 while he Qas working as Jr.Accounts Officer in
the office of the Director of Accounts (Postal), A.P.

Circle, Hydersbad., The applicant is the third son of the

deceasad employee. The first son is employed under

&.1@bﬂ/- pem, Second son of thendsceassad employes is
‘glso attending to some odd jobs and getting soms meagre

daily income, The family was given a terminal bsnefits

ampunting to Bse1,26,873/-. 4 sum of %.2,121/-.13 the
family pension which the family is getting.ﬁzJ:Lée theee
sireumstenesay the requesé Apart from this it is further
'bontandad in the counter of the Rsspnndentslthat the family
has ité own ;asidantial house also, Taking these factsa
and circumstances, the compstent asuthority decided that the
decsased employse's family is not in th8 indigent ﬁircums-
clogariing .
tances arEEmeesing ggg/aﬁbluyment asgistanca. Against
this order, the applieant's mother submiteé ancther repre-
sentatiun.aﬁag,requasting‘for employment asgistanca ofn
compassionate groundsg which was also rejected by the

.
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Copy to:

1 The Secratary, Dept. of Postsij& Telecommunications,
New DOelhi,
¢ 2., The Chief Post Master General,
Andhra Circlas, Abidﬁ,
Hyderabad.
3., The Director pP Accounts,(Postal),
A.,P.Circla, Abids, Hydaerabad.
4. One copy to Mr.E.S.Ramachandra Murthy, Advocats,CA%,Hydarabad.
S. One copy to Nr.ﬁ;wgbbp7wwna A GRCA T, Hyderabad.,
6. Ona copy to L1br;;;fEAT Hydarabad.
7+ One spare copy.
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Ragspondent —autheorities.

g

.- 2.1 The Respondents resist the-applitation on-the ground

that the family not being.under indigent circumstances,

compassionate éppnintmgnéuis nof”jﬁétifisd,: Having

perused the.pleadings if the case and hauing heard ths

<

¢ PR

1earnedccounsel for the Raspandents, we- arat%atlsfled

o e
v ho L Cl- [

‘that the dsczélnntaken by tha Raspandents not tn extend

the benefit of compassionats appointment cannot be

light of

Paulted especially din, 7 the judgement rendered in

Aud;t"‘?:»ﬁaneral g »’;E“xnaza"i&wthars Us; éAnantft}ig‘ Rageshuara)

80 ::2% ( 1994 sCC (L&s) 500 ), wherein it has been held

that the compaasinnata appointment is justified only in

Cortrence.

case o® government employee dies in harnass leaving the

Pamily in indigent circumstances without any other sarn-

ing member in the family, In the light of what is stated

the application leaving the parties to besar their own

costs. e
F:§\,_dﬂwsigg2:55
(A.B.GBRTHI)

- Membar (A)

Ot. 9th August

avl/

(A.uLHARmasm‘}/T-

Member (J) ‘ .

1894,
Oictated in Opasn Court,

s

HUF
DEPUTY REGISTRAR(J)

contd diee



Typed by Compared by
Checked by Approved by

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERAB4D BIANCH HYDERABAD

THE HON' BLE MRLALYHARIDASAN: MEMBER(D)
AND

THE HOIN'BLE MR.ALBLGORTHI : MEMBER(:) —

Dzted: 6} & - ?L{ e

ORDERATUDGMENT. &

o s [ R e N,

6924/5/4/ -
T.A. (YR NG )

fidmitted and Interim Directions
Issued,

Allouct,.

Jispcsed of with direetions;
Dismissed, _
Jismissed as Mithdraun.

Oismissed for\Default,

Rejected/Codered.

No o-der os to costs., “’//
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O0A_629/94, : Ot, of Order :9-8=84,

{ ORDER PASSED BY HON'BLE SHRI A.V.HARIDASAN, MEMBER (3) ).

#* #* *

Thia'application is directed against the rsjection
of the claim of the aﬁplicant for amgloymént assistance
on compassionate grounds. The applicant’'s father expired
on 12-7-92 wvhile he wes working as Jr.Accounts Officer in
the office of the Director of Accounts (Postal), A.P.
Circle, Hyderabad. The applicant is ths third son of the
deceased employee, The first son is employed under
Mm/s Godaveri Fertilisers, Kekinada, earning a salary of
Rs,1800/- p.m. Second son of thendeceased employee is
also attending to some odd jobé and getting some meagre

deily incoms, Ths family was given e terminal benefits

amounting to fs,1,26,873/=. A4 sum of £.2,121/- is the

family pension which the family is getting.ﬂzdxéér thess

eireumatenceay the peguest Apart from this it is fur ther

contendad in the couqter of the Respondants that the family

has ité oun residential house also., Taking these facts

and circumstances, ths cnmpatént authority decided that the

deceassd employee’s family ié not in twe indigent circums-
cle8 2

tances enfiSTeERiAg g{a/aﬁploymant assistance. Against

this order, the applicent's mother submited snother rapre-

sentation a¥®n requesting for employment assistance on

compassionate grounds, which was also rejected by the
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

D.A, 629/94, Ot. of Decison : 9=8-34,
R. Ramkiran . «o Applicant,
. US

1. Union of India, rep. by
Secretary, Dept. of Posts &
Telecommunications,

New Dslhi.

2. The Chief Post Master General,
Andhra Circle, Abids,
Hyderabad.

3. The Director of Accounts (Postal)
A.P. Circle, Abids, Byderabad. "+« Respondant s.

Coun =1 for the Applicant : Mr. E.S.Ramachandra Murthy (ws7rRf—

Counssl for the Respendents : Mr. V2L manna, /)/dl-CGSC.

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuUDL.)

THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN.)



Copy ta:

7

- Andhra Circls, Abids,

The Secratary,
New Delhi.
The Chief -Post Master General, -~ . °~

Dept..of Posts .& Telscommunications,

Hyderabad.

' The Director pf.Accounts,(Postal),

A.,P.,Circle, Abids, Hydsrabad.

One -copy %o Mr.E.S.Ramachandra ‘Murthy, Advocats,CA¥,Hyderabad.
copy to Mr. iy g Jpmemna, Add)-Ca(CAT,Hyderabad.

copy to Library,CAY,Hydsrabad.,.

spare copy.
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Respondent —authorities.

. ....21 The Respondents resist the.application on* the ground

*

T ey ik

that the family not being under indigent circupstances,

compessionate appointmenf is nof justified., Having

.

perused the.pleadings in the céade and having heard the
e ' ¢ - ’ LT
.- . ..-lsarned .counsel:for the Respondénts, we are satisfied

P . -1 .
.ot [ » . . .

T T e LR Ct ' *
that the decisiontaken by the Respondents not to extend

the benefit of compassionate aﬁﬁointmsnt caﬁnof be

light of
faulted especially in 2 the judgement rendered in

Auditor General of India & othérs Us. Anantha Rejeshwara

Rao .. - { 1994 scC (L&S) 500 ), vherein it has been held

‘that the compassionate appointment is justifised only in
(‘,_(‘g\.l/\l_

case of government employee dies in harnssgs leaving ths

family in indigent circumstances without any other earn-

ing member in the family. In the light of what is stated

above, finding no merits in the application, we dismises

the application leaving the parties to bear their own

CO?P 8 N - . .'/._\ -
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<ERTEIED TO EE TRUE COP¥

””"_"n”]%%;%......
Court Cfficer
aptral Administrative Tribuse!
Hyderabad Eench
Hvderabed.
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